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PERSONAL EXPLANATION BY MINIS-
TER REGARDING DISCUSSION RE-

LATING to M/S KARNATAK EXPORT 
HOUSE 

THE      MINISTER   OF      RAILWAYS 
(SHRI   L.   N.   MISHRA)    :   Mr.   Deputy 
Chairman, Sir, some of my colleagues of this 
19 R.S.S.t73—7. 

House gave me an account yesterday about 
discussions relating to M/s. Karanatak Export 
House. I also saw this morning yesterday's 
uncorrected proceedings of Rajya 

Sabha. 

I must say that the tenor of the discussion 
has pained me particularly because the 
uncharitable observations emanated from 
some honourable Members belonging to my 
own party. 

Mr. Deputy Chairman, Sir, I categorically 
state that I have no connection with the 
misplacement or loss much less the alleged 
destruction of this or any other file. According 
to the circular dated 25th April, 1973 issued 
by an officer of the Ministry of Commerce 
which was read out by one of the Hon'ble 
Members yesterday, the file had come to me 
in connection with the Parliamentary Question 
some six months back. 

It is a common knowledge that during the 
Parliamentary session, large number of files 
relating to Parliament Questions come to the 
Minister's office and all these have 
expeditiously to be return to the parliament 
Section after the Minister had approved the 
replies 

After yesterday's discussion I made enquiry 
from my personal staff, most of whom with 
me in the Ministry of Foreign Trade and they 
confirmed that they had no knowledge about 
loss or misplacement of the file in question 
nor any file had remained pending with them 
at the time when I left my former charge. 

You are well aware, Mr. Deputy Chairman, 
that Ministers do not keep personal custody of 
papers much less supervise the movements, 
nor it is physically possible to do so. 

About this particular file in question I 
would once again like to strongly repudiate 
any suggestion that I had anything to do either 
directly or indirectly with the misplacement or 
loss of this or any other file. 



195        Personal explanation [RAJYASABHA] By Minister 196 

[Shri L. N. Mishra] Mr. Deputy Chairman, it 
is interesiing to know the contents of the file 
in question about which so much fanfare has 
been made. After yesterday's discussion I sent 
a Note to the Secretary, Commerce, about the 
subject matter and the issues involved in the 
said file. He has stated to me that the file in 
question relates to the grant of eligibility 
certificate to M/s Karnatak Exports Limited. 

I am told that it was not a file relating to the 
issue of any import licence, entitlement, barter 
deal or any other issue where ministerial   
discretion   was   involved. 

Eligibility certification to Export Houses is 
governed exclusively by the quantum of their 
export performance. The conditions relating to 
the export performance are specifically laid 
down in the Red Book and such certificates 
are issued by the office in routine on  the  
basis  of published  policy. 

The circular dated 25-4-73 issued bv an 
officer of Ministry of Commerce on which the 
honourable member has relied itself states that 
the file in question was sent to me as a linked 
one in connection with a parliament question 
and not for any decision regarding grant or 
rejection of any proposal involving pecuniary 
advantage to the firm. 

Yesterday it was also alleged during the 
discussion that 1 had shown favour to M/s 
Karnatak Exports by allowing them the barter 
deal involving export of ferro-silicon against 
import of stainless steeL 

Mr. Deputy Chairman, the concept of 
administrative and ministerial continuity is a 
key-note of our democratic system. However, 
on a matter of personal explanation I am 
forced to say that the ferro-silicon barter deal 
in question was sanctioned to Karnatak Export 
before I took over as Minister of Foreign 
Trade towards the  end  of  June,   1970. 

I have taken ihe liberty of making this 
statement because yesterday's discussion 
made personal insinuation against me and 

I thought it my duty to clarify my position 
before this august House. 

I once against repudiate the baseless 
allegations made against me. 

SHRI KR1SHAN KANT (Haryana) 1 Sir, 
we must ask questions on that. Let a 
discussion be allowed on this. 

MR. DEPUTY CHAIRMAN : No dis-
cussion. 

SHRI KRISHAN KANT : We would like 
to ask questions. 

MR. DEPUTY CHAIRMAN : You can 
ask clarifications. 

SHRI KRISHAN KANT : You allow a 
discussion or we may ask questions. 

MR. DEUTY CHAIRMAN : There is no 
question of any discussion. But if you want to 
ask any questions, you can ask 

SHRI KRISHAN KANT : Sir, my question 
is quite simple. He has tried to clarify himself 
that he had no connection with Karnatak 
Exports and I still allege that he had, because 
it is a matter of inquiry. 

MR. DEPUTY CHAIRMAN : No alle-
gations. 

SHRI KRISHAN KANT : The question 
here was simple because he dilated on the 
whole question. While he was making a 
statement, why should I do not make"? 

SHRI SITARAM KESRI (Bihar) : You are 
supposed to put a question. 

SHRI KRISHAN KANT : I am putting. My 
question was simple. A file was sent to the 
hon. Minister. This is the usual procedure in 
any Government that when a file is received, 
signatures are given and when a file goes cut 
from there, to whom so ever it is sent, his 
signature is taken. Here the O. & M. Division 
of the Ministry says so. It is written that the 
file which was submitted to the former Minis-
ter of Foreign Trade on 24-11-72 has not been 
received back in the O. & M. Division.    It 
means that the file has not come 
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back from the Minister. Whatever he may 
say, whatever his staff may say, unless the 
record of the Ministry of Commerce shows 
that it was received by any section, that 
allegation stands. 

SHRI  NAGESHWAR  PRASAD SHAHl 
(Uttar Pradesh) : Sir, on a point of order. 
This is too much. 

 

{Interruption by shri A. G. Kulkarr.i) 

MR. DEPUTY CHAIRMAN : You cannot 
have a discussion here, Mr. Kulkarni. If you 
insist on this, then I have to ask Mr. Krishan 
Kant also to sit down. I am allowing him 
because he was the original questioner. 
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MR.   DEPUTY  CHAIRMAN   :     What 

is your point of order? 

SHRI KRISHAN KANT: Mr. Deputy 
Chairman, Sir, because of the point raised by 
Mrs. Sita Devi, I would say that if the Minister 
cannot take responsibility for the subordinates 
who are working under him, he is not fit to be 
a Minister. He has to own responsibility for all 
those working under him. 

MR. DEPUTY CHAIRMAN : Mr. Kri- 
shan Kant, please take your seat now. You 
have made your point. You are now making 
some fresh allegations. 

SHRI KRISHAN KANT: No fresh 
allegations, Sir, This is injustice to me. 

MR. DEPUTY CHAIRMAN: I have given   
you   enough      justice  and   more.   I 
could have said that there will be no questions 
on Mr. L. N. Misra's statement. You made 
some personal allegation yesterday. He came 
here with a personal explanation. That was the 
end of the matter. 
But 1 allowed you. You are now making other 
allegations. 

SHRI BHUPESH GUPTA (West Bengal) : 
Sir, you please appoint a sub-committee on 
the movement of files, open and underground, 
with Shrimati Sita Devi as the Matron-in-
Chief. 

SHRI KRISHAN KANT: Mr. Deputy 
Chairman, Sir, when I say something and the 
Minister makes a wrong statement, what is the 
way open for me ? I am asking you. 

(Interruption) 
SHRI   SITARAM   KESRI   :   How  can 

he say the statement is wrong? The Minister's 
statement is correct. He has been asked to put 
questions, not to make charges again. 

SHRI KRISHAN KANT : Sir, I have said 
his reply is wrong because he is responsible 
for all the omissions and comis-sions of his 
staff. Has he taken any action against the staff 
concernd? (I i:> irruptions) Sir, i demand a 
parliamentary enquiry into the conduct of the 
Minister. 

MR. DEPUTY CHAIRMAN : You should 
take your seat now. 

SHRI KRISHAN KANT : The Minister is 
guilty of making a wrong statement. 

MR. DEPUTY CHAIRMAN : Please take  
your  seat. 

SHRI KR13HAN KANT : I am requesting 
you  .  . . 
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MR.  DEPUTY  CHAIRMAN   :   Please sit 
down.  Yesterday  there  was  a  discussion in 
this House during Question Hour and certain 
statements and allegations were   j made.  Mr. 
L. N. Mishra came here with a statement 
wherein he has tried to explain what happened. 
I think that is the end of   I the matter.   If you  
want, you can put a I fresh question. 

SHRI KR1SHAN KANT :  Sir, as Deputy   
Chairman,   you      are   the   custodian   | of the 
House.    I am requesting you . . . 

MR. DEPUTY CHAIRMAN : You can put 
a fresh question if you want. 

SHRI KRISHAN KANT : When the 
Minister makes a wrong statement, what is 
the way out for us? 

MR. DEPUTY CHAIRMAN : We shall go 
to the next item of business. Yes, Mr. 
Bhupesh Gupta, you wanted to mention 
something. 

SHRI KRISHAN KANT : Mr. Deputy 
Chairman, Sir,... 

MR. DEPUTY CHAIRMAN : I am sorry. 
The matter is closed now.' 

SHRI KRISHAN KANT : You are not 
protecting the rights of this House. 

 

SHRI KRISHAN KANT : His statement is 
wrong. Let the hon. Minister face a 
parliamentary enquiry. 

MR. DEPUTY CHAIRMAN : \es, Mr. 
Bhupesh Gupta. 

REFERENCE TO RESOLUTION BY 
SUPREME COURT BAR ASSOCIATION 
TO ISSUE A "SHOW CAUSE" NOTICE TO 
SHRI H. R. GOKHALE AND SHRI S. 
MOHAN KUMARAMAN-GALAM 

SHRI BHUPESH GUPTA  (West Bengal)  :  
Sir,   I   never thought that a lost  file, would 
generate such interest. Anyway we are all 
experts on files and I have suggested  the 
appointment of a committee. 

SHRI NAWAL KISHORE (Uttar Pradesh) 
: Mr. Bhupesh Gupta is not interested in files. 

SHRI BHUPESH GUPTA : Yes, I am 
interested. Sir, on May 4, there was an 
emergency meeting of the Supreme Court Bar 
Association. The meeting adopted a 
resolution to issue a "show cause" notice to 
Mr. H. R. Gokhale and Mr. S. Mohan 
Kumaramangalam asking them to show cause 
why they should not be expelled from the 
membership of the Bar Association for what 
they called their being instrumental in 
undermining the independence of the 
judiciary. 

Now, the meeting was held by an asso-
ciation. I realise that it is an association. At 
the meeting very heated exchanges also took 
place. Anyway, we are not concerned with it 
now. But we are concerned with certain rights 
and privileges of Parliament. Here we have 
got the Bar Council Act which lays down the 
principles on which the membership of the 
Bar shall be guided and also under section 9 
(b) of the Act there is some provisions for 
action against members of the Bar including 
the Bar Association... 

SHRI LOKANATH MISRA (Orissa) : On 
a point of order, Sir. How is it relevant here? 
1 would like to know about it if it is not a 
point of order, as to how it is relevant. If he 
has something to show that any decision has 
involved the dignity of cither House of 
Parliament, then he can mention it. But Mr. 
Kumaramangalam and Mr.    Gokhale    have   
taken   decisions    as 

MR. DEPUTY CHAIRMAN : I have heard 
you. Please sit down. Let me have my say. 


